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~ INDEX SHEET
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» Coecl ADBDITIONAL BENCH,

APPLICANT  (5) s onnniisls 2., “@7‘» e st et e

RESPONDENT (s /Azmm/. ..:.gm»é-quﬁnﬁa :@—@xr.’ ..... QebonlaneT

L. Lest..onel ./547?7%... Mew. Dedis Qans....

Particulars to be examined | Endorsement as to result of Examination

1. s the appeal competent ?

2. (a) Is the application in the prescribed form ? 7/% -

(b) Is the application in paper book form ?

(c) Have six complete sets of the apphcatnon Ne (mf7 loo 2€ {cawz /Wf’k )

been filed ?

3. (a) is the appeal in time ? , i/‘” , , \

(b) If not, by how many days it is beyond “
time ?

(c) Has sufficient case for not making the —
application in time, been filed ?

4. Has the dpcument of éuthorisation,Vakalat-

nama been filed ? o o
. D - Obé . & 0 ’ 0/,&
5, |s the application accompanied by B.D./Postal- £.0 N‘%‘& 65110

Order for Rs. 50/-

6. Has the certified copy/copies of the order (s) ~
: against which the application is made been ;

filed ?

7. (a) Have the copies of the documentsfrelied Z/v/n

upon by the applicant and mentioned in
the application, been filed ?

above duly attested by a Gazetted Officer
and numbetd accordingly ?

(b) Have the documents referred to in (a) /M) (‘? Coa \@//W) '
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Both the patites are rot 'presemt. C.A,
has been filed but R.A. has ndt been
filed till today by the applicant.

Applicant is directedto file it on

the date fixed. List om 15.2.94 bafdre

ma,

15.2,94,
D.R.

4

Both the parties are present. "C,A. has not
bean filed, & A ponden
dimected to file &n@ on the date fixed.
List on 8.4.94 before me,

D). RO

Bed.9%,
D"cRc

Applicant is not present. Respondents
are also present. C.A. Filed but R.A.
has not been f-ile d today by the & app?
licant., Applicantis directed to file

it by 16.5.94 before/m:a/ .

D.R.

A
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0.A.No,124/88.

Hon,Mr. Justice B.C. Saksena, V.C.
Hon. Mr. VoKo Sethi AOMQ'

This O.A. is of 1988. The order sheet’

discloses that on a large number of datés

when the case was fixed earlier, no one
appeared on behalf of the applicant. To-day
also when ﬁhe case was cailed out no one
responded on behalf of the applicant.

It appears that the applicant is not
interested ih pursuing the matter. The

O.A. is accordingly dismissed in default and
for hon-prosecution.

T W

Member (A) Vice-Chairman.
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IN THE ADMINISTRATIVE TRIBUNAL ALLAHABAD

CIRCUIT BENCH, LUCKNOW,
betwsen

Dwarika Singh
Versus

-Union- of India and others

ILIDEX,
S.lo. Particulars : ‘Page Wo.
1. Claim Application 1 'bo 7
2 Annexure~-I Photo State copy of the 8

Leaving Certificate to
Show hate of Birth of

spplicant 10.12.24,

~

2.,  Amexure-II Order of Retirement dt. 9

4, Vakalatnana

Lucknow dated:=.
@g, Sieansan

September 2o ,1988. L  (G.S.SIKARWAR)
ADVOCATE
COUNSEL FOR THE APPLICANT

HIGH COURT, LUCKNO¥,

Y
Y
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%
In the Central Administrative Tribunal Allshabad
Circuit Bench, Lucknow.
Between -
. D rika Singh : esses .Applicant
Var.éus .
Union of India and others , - | Respondents.
Rotnilad
(1) Name of Applicent bwarika Singh
(11) Hame of Father Sri Caya Singh
(111) Age of the Applicant About €4 jears

. (iv) Particulars - "~ ED BP M Munder Haider

*«%75{( x%f%y) Office Address Nil,
(vi) Address #for Service of Notice Ywarika Singh son of
Sri Gaya Singh Resident
of village and Post

Minder District Hardol., *

Versus.

2, 1. Union of India through Seeretar;:) Posts end Telagraphs

flew Delhi,
2, Director General Posts and Telegraphs Lucknow,.
J. Superintendent of Post Office Hardol District Hardol 24100

4, SJD.I.(North) Hardol



) gy\\
i
-2-.
5, Post Master Haréoi. _
4 .
: l}’ ‘ R . .
3. Particulars of the order against which application
w ‘ : v
is made ~
I, ¥Memo No, A~ 398 Annexure II
II, hate o 30.8.1988,
III. Passed by The Supdt of Post Offices
‘. Hardoi District Hardoi.
IV.Retiring the applicant with immediate effect.
2 Bapuegd ods Sovedon - 1091988
{ . .
| The applicant declares that the subject matter of the order
> | |

against which thoy went redressal is within the jurisdiction

of the Tribunal,.

5. Linmitation-
The- applicant further declare that the

application 1g within the limitation prescribed in Section

21 of the Administrative Tribunal Act 1988,

6, EACTS ~
1. That the applicant has passed Class V examina-

|  tion in 1934, The date of Birth has been showm
s ,%\ ‘ '
.oAdntwe ‘LE,A A ‘

in leaving certificate is 10.12.24. The photo

S—
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State copy of the leaving certificate of the appli¢ant
issued by Principal dated 2.8.74 1s being amexed as

Anrexure I to the application,

2¢ That the applicant s & ex=-Army Personnel,
3. Thet epplicant join in Army Infantry (Boys) in 10.7.40

4, Tat on 10.12.45 applicant was regular on the post of

Havaldar in the Unit of Rejput Regiment. His date of

enrolment is 19.1'2.19:45. At that time his age was
recorded Eighteen years.,
5. ﬂzaf onv 14.4.61 applicant was Transférmd to pensionest"
under Amy Rule 13(5)' I11(1) after service Eigiawen "

dzys. | " !

-;yifears and Ihifty
é. That on 1.5.1.35 any appointment was not given but
orally he was requested. to join,i;n Postal éervice
- as ‘BrazA:ch Post Master Mﬁh@er Hardoi. The applicantl
Join the Service a.m remain in servicegf.., umIAMT
©ow Senvigr ,
7+ That no complaints have been mage against the
applicant and his conducf has been very gooq étz‘_ring 81=
service, o2 l
8»; Thatv the respondent no. ‘5 1§su.éd é. Memo No. A-398 no._

vide dated 30.8.88 by which applican_t has been '
pefmi'bted to retire from service with immegiate his

’

Qﬂ&{,m %"‘2/' , effect) The original copy of order of retirement ;
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To issue a direction or suitable order to res-

‘pondent K that operation and implementation of
order dated 30.8.88 Amnexure II 1ssued by
Respondent No. 3 may kindly be stayed pending

. final decision on the applica‘bion.v

11, In the'even;t: of applicatiop being sent by Registered Post,.
it may be stated whether the spplicant desires to have oral
hearing at the adm_n ssion stage and if so, he sha.U attach a
self addressed Post.card/Inland Letter at which intination

regarding the date of hearing could be sent to him.

= Not applicable.

-

~ 12, Particulars of Bam:'braf\t Postal Order in respecf of the

application fee. "

Nk ‘ 3noha,w PosmofdeWCS) £D06$ HO
/1meoftheBmkemmehdmm ,@,,50(

2. %manéw Nosms o tho Mu:rfoé’ Mg&w»wﬁmu

3. bw& %f’odaimw - 209 8& .
4. fost “%“L P AS aa%& o Conlinl Adreidief
15. LIST OF ENCIOSURES, Puddeenat /wwﬁa}s

I. Photo state copy of the Ieaving Certificate issued
by Principal dated 2.8.84., Annexure I.
II. The Original Copy of the order of Retirement Memo
© No.4=398 dated 30.3.88 Annexure-II.
oA 2 ey ?Qz Lerificeation

I, ¥ Duariks Singh son of Sri Gaya Singh azed aboub
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dated 50.8.88 1s being ameod herewith ae

| Annexure II to this Application,

- 7, DETAILS OF THE REMEDIES EXHAUSTED:
The applicant declares that he has availed
of all the remedies available him under the relevant

iﬁﬂ.es etc./

8. MATTERS NOT PREVIOUSLY FILED OR PENRING WITH ANY OTHER COURT,

The applicant ,ﬁ;ivthé; aée;ares that he
had not previously fnéa any a§§11cation, Writ
‘ .'pe'bition or suit regarding the mattar in respect of
vhich this application has been male bafore any cotrt

of law or aw other authority or any other Bench of

petition or suit 1s pend_ing.befor_e any of them_.

% (A) R.E.L_I.LE 2O0UGHT,
a In view of the -facts mentioned in para 6
- of above applicant prayé for the following reliafs:-
(i) Issueﬁ a direction to Respondents to éﬁash the
_ order dated 30. 8 88 ‘Passed by the Baspondent no.

SM\/ & Now &,')nw“yf oveley | »
. ,
Q:\%’/W %Z | (11) Issue & direc‘tion or appropriate order to this

L4
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effect that applicant msy deem to be contimue his

services till 65 years as prescribed in E D A

(Conduct and Service) Rules, 1964 on the basis of _
Annexure T to the applic ation.

The above mentioned reliefs has been prayed

on the follomng grounds.

(B} Q..B,Q..M,.Ré_..
(a) Becaizse date of Birth of the applicant is
10 .12.240

mavel My '
(b) ‘Bec aus%awa limit for employment as E 1 mn

Agent oan be Mmmw&ib&%
ab
years Lhas ‘been prescribed under E D A

(conduct and Service) Rules, 1964,

(c) Because the impugned order has been passed.
without hoiding any inquiry,

(d) Becamse the impugned order has been passed
arfa.ins‘t the principles of Natural J ustice.

ke) Q&MNWMW L W: P

10, INTEPIM ORDER IF ANY PRAYED FOR =

Pending final decision on the application, the

seeks issue of the following interim order-
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To i{ssue a direction or suitable order %o res=-

pondent ¥ that operation and implementation of
order dated 3048.58 _Annexure IT issued by
Respondent No, 3 mey kindly be stayed pending

final decision on the application.

11, In the event of epplicetion being sent by Reglstered Post,.

it may be stated whether the applicant desires "to have oral
hearing at the admission stage and if so, he shall attach a
self addvessed Post.card/Inland Letter at which intimation

regarding the date of hearing could be sent to him,

s« Not applicable.

-

12. Particulavs of Bank Draft Postal Order in respect of the

applicat ion fee. ‘

Nuwmben | Tm& POSMMG)’"(S) JI_DOéé HO
- 1. Wemo of the Rank o vhdoh dvawm, @,550[

. Gemand-Prafb o, Nowms %m J-uy&
3 . Dak 1%%%((&% _ 20‘?8&
L lost e ak t«&uu.f’wdﬂ% - Conlral Aatwf
13, LIST OF ENCLOSURES Pdbenat Allehoke

I. Photo state copy of the Ieaving Certificate issued

by Principal dated 2.8.84. Amnexure I,
II-; The; Origiﬁal Copy of ﬁhe o;-der, of Retirement Memo
No.A-398 dated 30.3.88 Annexure-I:I. |
Yerxri g;;c g,'i'.igg,

I, ¥ hiarika Singh son of 3ri Gaya Singh aged about



Dates~

Plaée

-

-7—

64 years Eilov'king as E.‘). Branch Post Master Munaer
Hardoi resident of v:.‘l.lage and %st Munder Biswict

Hardol do hereby verify that the contents of para.

1 to 8 and 10 to 13 are true to my own knowledge

and para 9 of the apbllcation believee to be true on

legal aﬂvice and have not supbressed any material

RN T N
Signature of spplicant.,

through

G oS+ Sikarvar,
) Advocate,
Hig:l Court, Lucknow,

fac t_.
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Government of Irfdia
Department of Posts

O/O The Supdte. of Fost uffices Hardoi Dn. Hardoi.

Memo No.A=398/
Dated at Hardoi. the 30.8.88

shri Dwarika Singh,EDBPM Munder in a/c with PaliSO

- is hereby permitted to retire with immediate effect.

Charge report should be submitted to all concerned.

Supdt;ég%iﬁggﬁgaéfices ,
‘Hardo-an. Hardoi-241001

Copy to:=- 7 .
' M//y/ggfl Dwarika Singh EDBEFHM Munder Hardoi,.
2,The SDI(North) Hardoi for engaglng Mail 0O/S.
till furth:r orders.

3 The Postmastor Hardoi — e —

O Dy

i . ttod

. e A

N < gt alier- it e e ST a e s
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- Pathe Conhat Aelmoniohallt R ax ‘Albhalx4%4§§
- Loreedt Poved, _ "
Letetingy, |

el

hardodigh Atptiant

Y

| .wm&mm-— . @AW

Government of Iddig
_ Department of Fosts

ey e

O/0 The supat. of Fost Uffices Hardoj Dn. Hardoj,
| o Memo No,a-398/
,W}Laww R

Dated at Hardoi,

\M,&{éﬁri Dwarika Singn EDE

EHvMunder,Hardoi. ‘
2;The,SDI(NOrth) Hardoi for engaging Mai] 0/s.
' till_furthér orders,

3+The qutmastér Hardoi

Qéxb'z% | | : ' '
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i BEFORE THE CENTRAL ADINISTPATIVE TRIPUNAL
 CIRCUIT BENCH, LUCKNGH
- 0.A. No,124 of 88(L)
g - * Dwarika S$ingh o «.. Bprlicant
,Aﬁl s | | Versus'“ -7

..o Cpp. parties/
Respondents.

Y ~eCOhNTER AFFTBﬁVIT ON BEHALF OF OFRI, EARTIES

. . .
.‘\ . -

, “Sri khué&b .S., aged about §k

| W T yesrs, son of shrt (s RpmerianoRe
!:5_ . | , - . '.". b- | | W
3 ‘ do hereby solemnly affirm and state as under:-

1. That the deponentquéted as Supdt, of-
FOSf’Offices, Hardoi and havé_been authorised

to file this counter affidavit on behzlf of all the

: & other Opp.‘partiés.

.

2. That the &ép¢nent has read 'and uncerstocd

the contents of the a'gspl_icétién filed by the

! N

aoolwcant as well as the facts deposed to herein = o

under in réply therpcf'i

P
4

e~ 3efore givihag the parawise corments on the

aputicetiom it iséxpedient in the interest of justice

. o ) N . ’ ,
' ' " \\ N N . , ¢ . v
@@\W . ) P N ‘ '4‘;

‘ 9 [ ]
| g RO, :
pd o! ont OBices Hasdol D*- |
Bppst- '
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,

to submit the following few facts in brief

which are as follows:~

(a} Thet Shri Dwarika Singh, EDBFM Munder Hardoi

was -permitted to retire with effect from 9,10,1987 vide

S10s Hardoi Memo No.A-398/ dated 5.10.87 as he had

completed 65 years‘bf his zge ééCOrding to date of

birth noted in discreptive particulars as 12.9,1922,

(b} That Shri Dwarika Singh, the petitioner sent a

complaint to the DPS, Lucknow Region Lucknow stating

that he had not completed 65 years of his age according

to his Military service papers.

(c) That the applicant was addressed on 6.11.87 to

12.9.1922 while in Military Service Certificate his

3ge is written as 18 years at the time of enrolement

and date of his enrolement is written as 10,12.1943,

(e} That it was also informed that in the déscriptive

pérticulars the date of birth has been written by

the different ink. : , o ¥

. ' | ?} n/

&

o

(f} That the R.D. office ordered that the age written

el Lo
— ».maw.“ﬁh“‘
)/Z s WO Xices tiardol Do

i Post
%gp@‘ ; A PiD 24) 003,
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on military service certificate is certified and correct

pecause the date of hirth noted on descriptive ;

particulars is without any proof on receipt of aboye
orders. SDI (North)}Hardoi'was ordered vide SECS‘Hardoi
let{er No.A=-398 dt. 8.2.88 for handing over the

charge qf 37 under to the applicanﬁ. It was

informed throuch BD letter No.
/11/3 dated 26,8,88 that the official may be retired —

immediately because enquiring ade from Treasury Officer

Farrukhabad and Record Office Rajpoot Regiment Fatehgarh
revealed that the official was eighteen years old on

10.7.1940 instead of 10.12.19432,

(g) That on receipt of the above letter the applicant

o5 ordered to be retived with effect from 27.9.88(A/N).

%
2 | |
;&ﬁhat the conten®s of paras 1 to 5 of the

5. That the contents of para 6(1) of the aprlicaticn
are incorrect, hence denied and in reply it is

submitted that in descriptive particulars of

appallent his educational oualification is written

Class VIIT snd his date of birth is noted 12.9.1922,

g raeiet, RUETR A

.;;‘;awéa 4 Past Oftices Hardol D,
T fua/Pin 261 001
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No educational certificate and certificate regarding
age are available in the file,
6. That the contents of pard 6{2} of the
apnlication are matter of records.
7. That the contents of para 6(3) of the application
are matter of records.
8. That the contents of para 6{4) of the application .

*

are not admitted because Director of Postal Services,
oA : .

Lucknow Region, Lucknow-ififormed through his letter

=/FT#3 dated 26.8.88 that on

No,
, 7

A

énquiry from Treasury officer, Farrukhabad and Record Office,

Rajpoot Regiment, Fatehgarh is came to light that the
official was eithteen years of age as on 10,7.1940

instead of 10,12,1943 as alleged by the applicant,

the application it is submitted -that the Fost Office was

‘opened on 29,2,1964 and no orders of appointment are

available in the file.

11, That the contents of para 6(7} of the:

application are matter of records.
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appllcatlon are admitted.
cant
That the grounds taken by the arcll
13. |

£
i of law,
are not tenable 1n the eyes

7 tion filed by the petitioner 1s
o 1! ion
; .the applica
above .

. n +
temissed with costT.
liable to be dismis ’

DQpOﬂ. t.

Lucknow,

Da'ted‘: \7‘/‘)’ Dec.%88

I, the above named deponent do hereby verify that

Verification,

the contents of paras 1 to §- are true to y personal

and those of paragraphs 83 to |D_

\ \
e@@ﬁbelxevﬁ

/& R
ey

d by me to bhe true on the basis of recoxds and
at1on gather

ed and those of paragraphs ] \ toi\
e also oelleved oy

ﬂﬁ?f/ikéf(i:fgrm

“ advice

e ]

\'f
me to be true on the basi&%f leoal
No part of this affidavit is false and nothing

aterial has been concealed, %25§V{6/1f7

- Depenent,

‘;up X of POS! Cheie: o]

.
Lucknow

~

Dated: \']/\"?“ec. 88.

TAentify the deponent who has si
. “me and is also bersonally know
éi%ﬁﬁ) s Shat

TS qeyey
Hardof D,
f47/Pin 241 00]

qned before

n to me and signed on ]7h9 g
at éjaDam¥6% in the

JY AL med bators moay e v 1 "ty

TLLSS > I @SQ\.\

‘ e 8
who iz id Nl é\}"&‘.‘*;s’i

kawamnm.
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Affidavite |
Luckmm
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Court C@'rpou )
Dﬁse,-
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e ! Advocatp Hi

| N Counsel for the ODD.
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compound at Lucknow,
(v, % CHAUDHART )

gh Court
parties,
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cant

O
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e DtaaA foo S

VERS3US

HD \ g%»¢J&\% Respondent:

S e g e, A. .us

ﬂ J)wa@wa ) G Vs ikt
enel  fost M?}DLV &JT HMHJM %@& ot % |
Lec n&“”‘/’ 'D'L} M %
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FPos by T g M% YINSE "
ﬁtz) B CM LMM srecl flog & Te. dsegrn ? . [C"j:,w

. @L/ %M?gfgihm}- -vﬁ%d}~ c%jﬂ(;L Honel iV Do 4~.&@h%42

iy “ st rofiu fov ooy gg

uﬂs cke notice that the applicant above nameﬁ
,.f‘\

‘as’a E)FFE\&.wB\ajpllca+lLl a ucoy'nf - thererf

e o TS

15 wulou@ HCLﬂmrbh Which has bheen 3g4sbered’in this

“"D

,le na’\% ol xh%cﬂ%lbunal has
Pl 4

boon tola nmu cauge as to- wry the Petition Be not-ad -
e VO

[bﬂJ“;éfﬁmay be filed uithin _ weekss Re-

.L X ﬁ H e dna y Tf"
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to- be filed within .. weeks therge

NC appearance is made on your DphaVF your

T
e

Cplezdar of by some an duly authnrised tm Act and plead”
(T yaur Behslt Aan the said applicaticon, it will pe heard
A0 decicded fa vour absence. [iven my hand and the seal

of the Tribunal Fhis day ﬁfﬂ?}’ 2, .. GQ 199 .
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